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RESUME OF BUSINESS TRANSACTED DURING THE
SEVENTH SESSION OF THE FIFTEENTH KERALA
LEGISLATIVE ASSEMBLY

The Summons dated November 11, 2022 for the Seventh Session of the
Fifteenth Kerala Legislative Assembly was issued to the Members on November
11, 2022. The Session commenced at 9.00 a.m. on Monday, December 05, 2022
and adjourned sine-die at 03.49 p.m. on Tuesday, December 13, 2022. The House
met on the following days, viz., 2022 December 05, 06, 07, 08, 09, 12, and 13
(7 days of sittings). The House transacted business for 44 hours 38 Minutes.

Obituary Reference

On December 05, 2022, the Speaker made reference on the demise of
N. M. Joseph, K. Muhammedali, Aryadan Muhammed, Kodiyeri Balakrishnan,
Punalur Madhu and Venganoor P. Bhaskaran former members of the Kerala
Legislative Assembly.

Panel of Chairmen

On December 05, 2022, the Speaker informed the house that the following
Members were nominated to the Panel of Chairmen for the Session:

Smt. U. Prathibha.

Smt. C. K. Asha.

Smt. K. K. Rema.
Questions

Details regarding the number of notices of questions received and the

number of questions answered on the floor of the House are given in Appendix I.
Correction of answer to Starred and Unstarred Questions

On December 07, 2022, the Corrected answer to starred question No. 86
dated 29" August 2022 of Sixth session of the Fifteenth Kerala Legislative
Assembly was laid on the Table by Shri Roshy Augustine, Minister for Water
Resources.
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On December 12, 2022, the Corrected answer to Unstarred question No. 153
dated 23 August 2022 of Sixth session of the Fifteenth Kerala Legislative
Assembly was laid on the Table by Shri Pinarayi Vijayan, Chief Minister.

Adjournment Motions

During the session 7 notices of Adjournment Motions were received. On
December 06, 2022, Shri M. Vincent and five other Members had given a notice
for leave to introduce an adjournment motion regarding the serious situation
reported to have arisen consequent to the Government not taking any steps to
resolve the strike by fishermen in connection with the Vizhinjam port. As the
Chief Minister expressed willingness to discuss the motion, the Speaker
announced that the adjournment motion would be taken up for discussion at
01.00 p.m. and 11 Members took part of the discussion. Chief Minister,

Shri Pinarayi Vijayan replied to the points raised during the discussion.

No other notices of Adjournment Motions were admitted. Details of notices
of Adjournment Motions in respect of which consent was withheld, after hearing

the views of Ministers concerned on the floor of the House are given in Appendix II.
Calling Attention

During the Session 11 Statements were made by Ministers under Rule 62,

details of which are given in Appendix III.
Matters raised by Members under rule 304

During the Session, 88 matters were raised in the House by Members under

Rule 304, details of which are given in Appendix IV.
Papers laid on the Table

The details of Papers laid on the Table during the Session are given in

Appendix V.



Presentation of Reports

The following Reports were presented on the dates noted against each.

1 | The Eighth Report of the Business Advisory Committee. 6-12-2022

2 | Subject Committee report on the Kerala Veterinary and
Animal Sciences University (Amendment) Bill, 2022. 6-12-2022

3 | Subject Committee report on the Kerala Cashew Factories
(Acquisition) Amendment Bill, 2022 6-12-2022

4 | Subject Committee report on the Kerala Khadi and Village
Industries Board (Amendment) Bill, 2022. 6-12-2022

5 |Subject Committee report on The Kerala High Court
Services (Determination of Retirement Age) Amendment | 6-12-2022
Bill, 2022.

6 |Twenty Fourth to Thirteenth Reports of the Local Fund|6-12-2022
Accounts Committee.

7 | Subject Committee Report on the Kerala Protection of River | 7-12-2022
Banks and Regulation of Removal of Sand (Amendment)
Bill, 2022.

8 |Subject Committee Report on the Kerala Land Reforms | 7-12-2022
(Amendment) Bill, 2021.

9 | Subject Committee Report on the Kerala Abkari Workers'| 7-12-2022
Welfare Fund (Amendment) Bill, 2022.

10 | Subject Committee Report on the Kerala Motor Transport | 7-12-2022
Workers' Welfare Fund (Amendment) Bill, 2022.

11 |Subject Committee Report on the University Laws|8-12-2022
(Amendment) (No. 2) Bill, 2022

12 |Subject Committee Report on the University Laws|8-12-2022
(Amendment) (No. 3) Bill, 2022

13 | Subject Committee Report on the Kerala Document Writers', | 8-12-2022
Scribes' and Stamp Vendors' Welfare Fund (Amendment)
Bill, 2022.

14 |Subject Committee Report on the Kerala Clinical |8-12-2022

Establishments (Registration and Regulation) Second
Amendment Bill, 2022.
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15 |Subject Committee Report on the Non-Resident Indians'|8-12-2022
(Keralites) Commission Amendment Bill, 2022.

16 | The Twenty Second to Twenty Seventh Reports of the|8-12-2022
Committee on Public Accounts.

17 | The Seventh Report of the Committee on Private Members'| 8-12-2022
Bills and Resolutions.

18 |The special report of the Subject Committee VII on the |12-12-2022
review of activities of ANERT and Energy Management
Center, and prevention of accidents in the electricity sector

Consideration of Reports

On 06" December, 2022, the Eighth Report of the Business Advisory

Committee was considered and adopted by the House.
Statement Under Rule 300

On 07" December, 2022, Shri Pinarayi Vijayan, Chief Minister made the
following statement under Rule 300, regarding the resolution of the ongoing strike

in the construction area of Vizhinjam port project.

“GH080M10RI  MLOMIONIB:-QEMIRY  EowEBSEIT  alellw peamoomIm”
QAF19VIBENIM MIWIOQBB®IEM” Afl¥lemo ERAMICIY DOAR! IRV @oﬂuoo%ru(ooq»
MANERAHO RS0  AILAIOVMUMWEBBUY NI EHIMNSS  GRMEWIRIOQAGN” OD

D0Q6 alBLDMIHW GRMMIAIBBANO) .

aflglaomo @le@mmlae 10 ¢moglenms 9eaTs BRGAICHIENSWISM @RANIOIaY
|03 ald® HSMVENGBMD. 1ADDM BT EMISIHNT HOAD3 @Rl A 24
2198 @JYH®IBOD @RYPo L af)MSS® 0fl¥laTme @OARICMHAG MVONEUVHDWIEM'.
2IB@a1020 OO, BRINVY @MUl eigls] @Ogale a)MM  (JECD B Qo

afll¥leomarylaoens”.

aNgleomoe  @oaeim1dmmoemoe 80  Ld®EIMETMIB oJdomlwoniigens. o
2pISOM1@3 2flel GHI6MdhE103 MIMMo @IRYUIEGU3 OWABMMAURH:Wo DORR (@JECBUOBIR
@Iy 16 @ E@GUDW aldlaldSled CROR1EBGHQAMIW].  qLARIVAI®]

(@JWOMRIYo oBY” BRYAINDLEBBBIEM” AEINIFOL2|®"



O3  @oaeImIdemdeme  MIBOMIAIYEMORID  @RYAINIRAIID 0’
@RYAUNYEEROBARO 2] MVAEMAIGIQRAOWV] DO  AMEAYINS  TVAHHIB  alelige
2l@2)h0d MsE®]. OGNV 8@ AAHINVEI DalNVATD]NW 2JADELINASOD HQAYMBOW].
@RYWOAY” 19 g@@ o® a@1aIVE DaluAl®] TVARIVAI®I @m@omgmomﬂ afloflw
®NODHEG alelQlSo 2l@a)d0d MsE®]. @ogel MIBeeme MIBOMINIYEMORN
@AYo  B¥lod  2eQeld @R)QIUDL6BBBO MoNIAWlaj” Dalual®Q0IWss
2132]QI@WODOHAN  WIVMIVT@A. VA0 BERAMVIMIBNIAH®NOM @SB aflad’

OMVGS01 ®RImILjo @SB al@adhUd MSHBEHWQENBIW].

aflel opIgaEBRgl@l VA0 @REGAIIVHMAIGEAN  BDGBINYHEAIGHAN  audl@®]
afleuoan0)azQf. (GHATVAIWIMalLIMOWIMIV] AllMimlEnaalg MVo@LNIM Galderlay”
BAVM DHEMD  TVoWAMBAMINSWIAN M  UOIMANGUHO@D  CGMRISOY.
@M1y MoRAIEBRUW MIVE)EMID TRV Ealdd0®1010M8  Galoelmvlnag c0VAD

M1Mo 9MBIW MM TVAlalMo aBHO MVa0IWEONIW].

M2 IBIQAOWV] 2184)d08 MSOMIV®1HF GRSINOIMOMIGE @GRAIB AN 4]
GRYNINYEBBUROBSS al01n000 MIBE3LEBEICE MVEHNIB DOMONYDHUW 0 J0ea |S0ilHBHWo
@RAI MSa 0B8R 10IG1GH@AM . MVAEMVAIG] PWAOMIW (JWIM @RYOIUD YEBBUIHBEAMI
amameel (6-12-2022) msoml® 2mMmE®el alBa)jdhSlTd @ITBAIMAI0)H®o  MVAA
@RAIMIMIa{l990M  qLaEIVAI®T ®QININ)H:QAMIW]. ®1MBRIMEBEHS AflvdB0UVERUS

MHD AVROW BRO1WBBHWIEM.

all¥lenmoe  @0gaIN130206MogeIRss oMW1V @JAUBOmMEBU cndem1gad
921 3-11-2020-p21  qVB9H3 QOO  @d000 ZgP@el U]
@alladlaflgme.  MomoIM@EITHI@  aflaf” OIVGSOIQe  @ORR!  HAVGSOIQ
GOGICMIFo AUaO1BBM@IET.

aROQH:EOS M1Bo00EMo  BINOOHNIGIo OMDHIME" aGOMIWIBE0.  EMFAITVOOD
QI10S& @RAIMBAVIW] M@0, 1-9-2022-0e1 AVBB9HIB OO0 @00 5,500 @al

(@120 QIISE HMOMITZ MDISHANDIEN

aJMEWINNM  @JAIBOMMEBUE  DVAVRIMOISODHWo,  aflISIBH0  CRYSD:
alm1demo 635 Sq.Ft (550 Sq.Ft Built up space + 85 Sq.Ft. Common space for
each unit) ERWISHE1990® W1HOMVMEIWT MITWe]s MIAEZWVEBBUE MVosIMNWaf’
21@s] MSODHWQY om@d(manoam”. DO  @&S00m, QLYo 0OF  OaldhHOEMEBgo
TRSHHHIMIW] Hald@ONW] B@ TLOLI0 BBAGO.



®10GUHMOINIWT  MITWea]S TVABHHIE  MIeWIwls alom  aual®]
2ONIOOmIILNgleges Al @@INWISEno] alBa] MSOVAN@OEM. DORE

MIBRMNEM (@JAUBRDDMo DSTPANDIEM'.

menfle|gs 206mem af)e@fl®ud WITVM3, §aleSIW8, WHMY ag)e 80w

O%(TT) @JUBODMEBBUY 9SM MSa{lendste. MMMV sgamalem aqveniavlals] Ma3dso.

GHO8 OO AGNYMNINLMo MSTMBEB® af)aN” D MIAUEM GRE®INIG
MBe3Woo  aJ0oalgallasam @1V@IHET HE@IPITIMalfo DMBIGIN® al@lWeMla]’
aflano’lay” Qdsqfload @RoU 1300088 alSle @3 IS
2ONIOOmIFILNSlHWes, eamd MmIde3woe MEIMI@WEBM  @1VD]B:BOS  af)sRo
&MINIBD] 63010 300D @®I»Hoem MIwles aomasmwo A(l)(e) @mavdlaf’
OMIFIB MaYnl@la0d00 M@B:AUIM MSalsl Mf1HO1ER0. GR® &SIO®, ablauoImy’
AU load  @Row1HI0R88  alSIHWIT 9URRISAN  AONVIOOMIPILNSE]HHUWBHH”
@RYAINYABBa Id:Ho BRAINO AnOIOCRVINITW] G3UTW YWoalem e)(a)osp”le‘;o(and alevol /

@R 801 e)@otsﬂe‘;onoJ@o(aﬂ @s63B10 O@IPIGIRIM alRL® ST DUdR |SODo.

A@eeqPsloleel  @@EEW  aldla0ClaSM@IMIV]  0MRIGYSSIG  aom
omumdsod angd & alaid olavds) eayeum (CWPRS)moe  acniecmosieng]
JOINWIBa800Q  ablatdlay”  Aldef  21@s]  @oceiSlafle)  @SAMSalSlEud

MO o1Hs30.

MDY qVAEe EAYMIWT @RAITVIMIA{lENI ALIEHD GHEOMILNHNI TVEIW AU
0228 5HAG1MIUd modmicavele@ony” &loaalay” mnal M1@BEAM] o)SOM QWBOOHHQo
SO ISElo @JEM Do al@dndUoo BRAAOIABMD. @Y I®PeISEREIE RMAMVYPaOOBHY
MVoABHMAIMIWVS] aviamo2l0Ind Al o SO QoEOIMISSs
DONVIHOIILNS]HBOS @I |0LBBUISE" AYMBBEN0  HHIFODOB®0NE"  MISIHd
afllervmom1mss MY JWwIm EV O [Wilw) afl9lemmo @00)6UM1GMNEMo
QEANIFOH:6NZEAIISHINVBS MSalSldhg8o6em” af)Elo apIgO1ejo MBHHIA

M fl@ 515880

aleb®] MVoNIAWlaf” 9@AMAUM  GRHVE:HOS @RAADIABIM  VDOAUCDNINS
alaflaf al@1ln000M1BE306EBRU3 QEIMISAUPIM TVABHeIETM &¥lsmmigms. o0lw1m3
alRL@]ICWISBB a6 TMVaOHO6Mo af)eld afledwo RMEEBSIGE MMM MVASHIA

(@O U HBa.



MoMOIM  MVABHHIB  AfldTVMONED”  MIBEMIVWHAIW &o@m@“%oeagasm”
MSOD]OEHIMNEIRTHBIND. EHESOD]HF MOV WOV MIMIOD]HABA4|Q” GRSIOMO
aldBaD 8O,  MVIPaOld  alUBNOMRITVORHOY  AlBIVMOEMIN”  AVAHHIAB
@JOILEMINIRLAIGN.  af)MIT  AlBHAVM  alBLGIHUW MSaIBEBEMUOWE @A
00U B0 IGOININSWIGEMHAAN 30y Om1Ejo MVRHHIGTM” Moy Banene'
aJMEWIANMVEmIMo 221AUCMIAUIGSHS TVAGHIMOMIMo NIV al@lWEMMIEM
MUAHHI@ MBBHMD. DDAUHOWQSS af)Lld AUHIVM alrb®@]dElejo TVASHIB DENIO Y0
QOHm@m1@1§ogm‘i afl¥lemmo  @0Ra alRLGIQHS HOYOMIeje D  aVAlalMo
®HINWIM” MVAHHIBIMBSDY.

Legislative Business:
L. Bills passed

The following Bills were introduced, taken into consideration and passed by
the Assembly during the session :

1. The Kerala Cashew Factories (Acquisition) Amendment Bill, 2022
(Bill No.141)

2. The Kerala Veterinary and Animal Sciences University (Amendment)
Bill, 2022 (Bill No.140)

3. The Kerala High Court Services (Determination of Retirement Age)
Amendment Bill, 2022 (Bill No.137)

4. The Kerala Khadi and Village Industries Board (Amendment) Bill, 2022
(Bill No.115)

5. The Kerala Abkari Workers' Welfare Fund (Amendment) Bill, 2022
(Bill No.106)

6. The Kerala Protection of River Banks and Regulation of Removal of Sand
(Amendment) Bill, 2022 (Bill No.102)

7. The Kerala Land Reforms (Amendment) Bill, 2021 (Bill No.85)

8. The Kerala Motor Transport Workers' Welfare Fund (Amendment) Bill,
2022 (Bill No.105)
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11.

12.

13.

14.
15.
16.
17.

The University laws (Amendment) (No.2) Bill, 2022 (Bill No. 149)
The University laws (Amendment) (No.3) Bill, 2022 (Bill No. 150)

The Kerala Clinical Establishments (Registration and Regulation) Second
Amendment Bill, 2022

The Non-Resident Indians' (Keralites) Commission Amendment Bill,
2022

The Kerala Document Writers', Scribes' and Stamp Vendors' Welfare
Fund (Amendment) Bill, 2022 (Bill No.126)

The Kerala General Sales Tax (Amendment) Bill, 2022 (Bill No.153)
The Dekhan Agriculturists' Relief (Repeal) Bill, 2022 (Bill No.104)
The Kerala Plantation Tax (Repeal) Bill, 2021 (Bill No.83 )

The Kerala Agricultural Income Tax (Repeal) Bill, 2021 (Bill No.84)

Details regarding the date of introduction and passing of Bills are given in

Appendix VI. The salient features of the Bills are given in Appendix VII.

II. Laying of Bills assented to

The following Bills as assented to by the Governor, were laid on the Table

of the House by the Secretary :

1. The Kerala Repealing and Saving Bill, 2021 (Bill No.44)

2. The Kerala Fiscal Responsibility (Amendment) Bill, 2022 (Bill No.125)

3. The Kerala Jewellery Workers' Welfare Fund (Amendment) Bill, 2022

(Bill No.130)

4. The Kerala Local Self Government Common Service Bill, 2022 (Bill No. 136)

5. The Kerala Maritime Board (Amendment) Bill, 2022 (Bill No.129)

6. The Kerala Public Service Commission (Additional Functions as Respects

Certain Corporations and Companies) Second Amendment Bill, 2022. (Bill No.131)



7. The Kerala Public Enterprises (Selection and Recruitment) Board Bill, 2022.
(Bill No. 135)

8. The Kerala Industrial Single Window Clearance Boards and Industrial
Township area Development (Amendment) Bill, 2022. (Bill No.134)

III. Reference of Bills to Subject Committee and Presentation of the Subject
Committee Report

Thirteen Bills were referred to the respective Subject Committee for
consideration. Details thereof are given in Appendix - III. The Kerala General
Sales Tax (Amendment) Bill, 2022 (Bill No.153) was introduced on 7-12-2022 by
Minister for Finance and passed on the same day. The Dekhan Agriculturists'
Relief (Repeal) Bill, 2022 (Bill No.104) was introduced on 8-12-2022 by Minister
for Agriculture and passed on the same day. The Kerala Plantation Tax (Repeal)
Bill, 2021 (Bill No. 83 ) and The Kerala Agricultural Income Tax (Repeal) Bill,
2021 (Bill No.84) were introduced on 8-12-2022 by Minister for Revenue and
Housing and passed on the same day. The above said Bills were passed by
temporarily suspending the Rules 76(1), 77 and 237 without referring to Subject
Committee.

1V. Bills Published and Circulated to Members:

During this Session, Five Bills were published and circulated to the
Members. Details thereof are given in Appendix IX

V. Reference of Bill to Select Committee

The Kerala Co-operative Societies (Third Amendment) Bill, 2022 (Bill No.151)
was introduced on 12-12-2022 and was referred to a Select Committee for
consideration on the same day.

Question of Breach of Privilege

I. On 13" December 2022, the Speaker informed the House that the following
notice of Question of breach of Privilege for which consent was withheld :

al®IMe@oo  EHOBMIVWAMVEWSS  @REAde  MVEASMOMICE,  MVIGEINENSOD”
CBHMY @RSIN01E90a]SIN®” MosnITWlsf” 28-6-2022 - @3 GRAUmGIa{la] @RSI®IMO

502/2023.
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@JGDW 21Q2|WHS BINAIWT  MIOAIMAS ARIYAQ@DT AQaIS] alOaTD BRAITLEGTYIG3
@O @JARIOIM AR Al@BRLAINEMIN” BRYEOIalH8HQo DAY MVWATVREVWo
o205 dO®Q1RLEIR 199008  EYAleajao, O»lees AVERICNHANM
mellegs ®eQo MWAMVEQHSQe MM HBOSVo (@JEDYE: BRAIGHIVERUI
£1002(l806|S101H83MOAIMV0 ®I6Maf” GALO. Q) HOOIMISAB, af)o. af)@B. af). B3
6MIFINY M@3H 1V @aT.

92103 DHHNIOIOMIT MIaOMIMEg AIIAAN]IWHS @O ]H0Mo LI YMISRHQNZOW].
emoglavleal  aflaHweBgo M@ MVosITWla] 2QalSIQo  Ha2lVA@ nJaﬂcsuoowbd.
MIa0ROMe]S ARIAAD]IVOS ABBOS HMIM1H8” Juristic Person ogam mleiole)ss
QlyED1®INNMNEMM0,  GREBOMQYBB HMIMIYHS HAMAE @YW’ HRY” MILIGHAE
af)aM QlyEm] MINWeISISSBO®MM BRENO® AIAODIQYSS ABHBOS HAZOL] Jy®
QIAMIHWMVo  NIONIMEa]S  ANINODTIQS  0QaISIWIGE  MIAVo  QIYHMA06”.
MIaOMIMOQ]s  @oWo MDD  AMPMVo  A0s]  ollSlgjodimes” msomlw
@IYIAUMEDIEM”  AARAIANGBRLOAAMN” a0V AMMILDSBMD. GRHRGIMI®I
MIaOAIMO|S ANAQD] MVBYHSEWI MNIa0AIMO S BRoNON]HAFIEWI BROIBGIUDEERUI
elorefl o0 &06mMImM &¥lwilel. emIgIVIEE al1000dWdla] AflaHOMIV] MITWeqS
@RAIGINLICLIMBDIM BaODAIIG:aM QIODITB MSalsIQo MIg0MIMO g
QOIQYOS  BIVOD” MIMMBIVISINAIIN” AQaISIVIGE MM EMIIWIPIS® ]
@RSITOIMOMIT  BRAIG:IULIALIM  GMISIIVIMS8 ERMAM] MIBHWIBBAN®IW]
1eod EROTW1,).

II. On 13" December 2022, the Speaker informed the House that the
following notice of Question of breach of Privilege were referred to the
Committee on Privileges and Ethics:

2021 avlaovoenid 26-m" 0leajodsd alomel@d ®ead asmuelIemlesl 6
Alat@20@1 MITWeIS S8@ 210M@3 21Q2|WT alOBH:GHNNQ  21Bs)0 aldMeilcd
OMROVI@MM U1, aVIMY afo. BGRANMNI  OMIOBODIOO  @BRAIG 1RO HORIW
alEI0@UEBU  MSOMIV@IMIGE  SIVWIOMMIN0  BRAIG:IWELIALIMONIM”  MSals]
aUfHA1HOHMHRMMININLRAIS” O®IME” U, alfl. all. @M, af)o.af)@.ag). BT
6MIZIY” M@3H 1 @aT.

92103 MINOIOMIEE @l AVIN]  afo.  GRBOMIOM (@D HEEMo
£18}20B83HQMR0W]. emoglavleel aflatweBgo UYl. MVIMY. af)o. c2RHOMIOMG DD

MonIMWla] 2QalISIQo 92103 al@1ewoWls). @Ol afl. afl. YIMEANM, ago.af@.af).
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a2da{lal @RAIMRIVEILIM GMISINVIMEAG BHG@ alG1EUIWMWo GREM IaHeMOjo
@RYAUWINIOMIMIG  §2I@@ MY allai@o  MVAMVEYHS  MSalSlhnnje
@00 MIBQIa0MAOYo MVosNITWIa) aIgeBBElORl algo 159 @RAIVEL]" GREMInHIM @M
0le pdglmnow] eflofleairay, agublg:” apamlar avomiawls) aval@les” 3-9-2022-a
0an@ oﬂ%ngg(mo&H aend a;rooh)ﬂad.

III. On 13" December 2022, the Speaker informed the House that the

following notice on Code of conduct for which consent was withheld :

(@Jaavl 2eIQOg1580S GHHNo MUoNINW1 ) MoV I®IYeS
@RELImYd  al0MaldysSMOmIn  c0Wa0W1 200 &0wYld aVmAwla cU8WIGI
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Visitors

The number of persons who witnessed the proceedings of the Assembly

during the Session was as follows:

Officers’ Gallery : 1310
Speakers' Gallery : 390
Distinguished Visitors Gallery : 689
Visitors Gallery : 1600

Termination of the Session

The Seventh Session of the Fifteenth Kerala Legislative Assembly was
prorogued with effect from December 13, 2022 at the conclusion of its sitting vide

Notification No. 20380/Table-1/2022/Leg dated 4-1-2023.
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APPENDIX I

STATEMENT SHOWING DETAILS OF QUESTIONS
ADMITTED AND ANSWERS RECEIVED

Total No. of Notices Received and Registered

No. of Notices Admitted as Starred

No. of Notices Admitted as Unstarred

Total No. of Notices Admitted in the Starred and as Unstarred
Notices Disallowed

Notices Withdrawn

No. of Answers Received on Allotted days itself

No. of Answers Received Late and Published as per Bulletin
Answers to be received

No. of questions Answered on the floor

No. of Members who were allowed to ask supplementary questions
No. of Short Notice Questions Received

No. of Short Notice Questions Allowed

No. of Notices for Half an Hour discussion received

No. of Half an Hour discussion allowed

3161

210

2917

3127

10

24

1740

1288

99

27

202
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APPENDIX-II

CONSENT WITHHELD AFTER HEARING MINISTER CONCERNED

Sl. No. Date Name of Minister who Subject Matter
Member who was heard
gave the Notice
€y 2 3) ) )
1 December 05, | Shri P. C.|Minister for|The serious situation
2022 Vishnunadh and |Local Self | reported to have arisen
five other Government, |consequent to the anguish
Members Rural and dissatisfaction of
Development |the youth in the State
and Excise due to the appointment
of Lakhs of daily wages
and contractual appoint
ments in Government,
Semi-Government and
Public Sector Institutions
disregarding the PSC
and Employment
Exchanges.
2 December 07, | Shri T. V. Ibrahim | Minister for|The serious situation
2022 and five other|Food and Civil | reported to have arisen
Members Supplies consequent to the

difficulties and anguish
faced by the people due
to the collapse of public
distribution system,
procurement of paddy
the

prices of rice, vegetables

and increase in

and groceries.
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&)

(3)
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©)

December 8,

2022

Shri Roji M. John
and five other
Members

Chief
Minister

The serious situation
reported to have arisen
consequent to the
landowners being not
able to carry over land
transaction as the Silver
Line project remains
uncertain and the order
containing the survey
numbers of the properties
to be acquired for the
project has not been
cancelled.

December 9,

2022

DR. Mathew
Kuzhalnadan
and five other
Members

Minister for
Local Self
Government,
Rural
Development
and Excise

The serious situation
reported to have arisen
consequent to the
concern in the society
due to the increase in
drug-related  violence
and violence against
women in the State.

December 12,

2022

Shri Thiruvanchoor
Radhakrishnan
and five other
Members

Chief
Minister

The serious concern
reported to have arisen
consequent to the
concern in the society
due to  increasing
influence of criminals
in Police force,
increasing number of
cases involving the
policemen as accused
and the failure of the
investigation of the
cases.

December 13,

2022

Shri. Mons Joseph
and five other
Members

Minister for
Agriculture

The serious situation
reported to have arisen
consequent to the crisis
of the farming
community due to not
taking steps to prevent
the fall in prices of
agricultural products.




APPENDIX-III

CALLING ATTENTION
Sl Date Name of Member who Minister who made Subject Matter
No. gave the Notice statement
(M @) 3) 4) ®)
1 |December 05, 2022 | Shri Kadakampally Surendran | Minister for Ports,| To the necessity to resolve
Museums and Archaeology | obstructions faced by the
construction work of the Vizhinjam
Port Project by addressing the
concerns of local residents and
fishermen.

2 | December 06, 2022 | Shri C. H. Kunhambu Minister for Agriculture | To the necessity to urge Central
Government to rectify the policy that
caused the slash in prices of rubber
and coconut.

3. |December 06, 2022 |Shri Ramesh Chennithala |Minister ~ for ~ Law,| To the necessity to take steps to

Industries and Coir

resolve the reported crisis being
faced by coir co-operative Societies
of the State.

81
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December 07, 2022

Shri M. Vijin

Minister for Welfare of
Scheduled Castes
Scheduled Tribes,
Backward Classes,
Devaswoms and
Parliamentary Affairs

To the crisis created by the Central
Government's decision to block the
Pre-matric ~ Scholarship of the
Backward classes and minorities
students and by including
unnecessary stipulations to check the
Post-matric Scholarship to scheduled
caste and Scheduled tribe students.

December 07, 2022

Shri Kurukkoli Moideen

Minister for Agriculture

To the necessity to take steps to help
farmers in crisis due to slash in
prices of agricultural produce and
hike in price of daily necessities.

December 08, 2022

Shri Sebastian Kulathunkal

Minister for Finance

To the necessity to pressurize the
Central Government to take steps to
overcome the crisis faced by the rubber
farmers due to slash in rubber prices.

December 08, 2022

Shri Shafi Parambil

Chief Minister

To the necessity address the concerns
and grievances of the candidates
regarding the conduct of the P.S.C.
examination in the new pattern.

61



(1)

@)

®3)

(4)

(5)

8. |December 12, 2022 | Shri P. S. Supal Minister for Revenue|To the necessity to allot land to all
and Housing deserving landless people in the
State.
9. |December 12, 2022 | Shri. N. Samsudheen Minister for General| To the necessity to address the
Education and Labour |concerns created by the steps taken
to restructure school curriculum in
the State.
10. |December 13,2022 |Smt. K. K. Shailaja|Chief Minister To the problems faced by local
Teacher residents due to the delay in land
acquisition for starting industrial
ventures and development of runway
as part of Kannur Airport Project.
11. |December 13, 2022 | Shri M. Vincent Minister for Transport |To the necessity to take steps to

purchase 1000 buses per year for
three years to resolve the travel woes
and to pay the salaries to employees
before the 5" of every month in
KSRTC. Which allows electricity
distribution companies to increase
electricity rates every month.

0c
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APPENDIX IV
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(@gjm7@o) Dol@BMISq| S:aUSB6EBE] aflegmMIBILEII0,
G02Wo AN 1g:g@3 QAURMGHI0Y
O_Icﬂaqd@']
24. | ). ®. 6. oNRW® @&Q40S1-MOBIa 0o~ 6ald@®NIDOIH -
010163301 @- CABBIN - QfleMIBIVE®IDM0,
oa;s;rn@(s af) @AGaIAZ” GO | QAURMG:I0Y
Qloea%d@ﬁ
25. | w. ®af). avl. NGO} MICOMO] DaI0DOOINO -
auoelcee,%gga% aVRHHIA mq}g“ a0®aV’ alemMIBAVEMIINM.,
QAIRMGHI0Y
moezgd@"l
26. |e@Joan. @ymis” B0} |0- SO DaI0DOOINOR -
209IVM ®6BBUI OOl joav” GooW” oflemaBaLEMIdWo,
QAIRMGHI0Y

moeg%_tl@W
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)

2

3)

“4)

27. | @) af)o. OGHaH’ @3UWIValo® 66 D l0DOOINON =
QleMIBAVE®IDM0,
QAURM S0}
moezgd@"l
28. | eawo. M| af)MB.ag)af. 66 Ald:MVMo- | HaldDOOIDO=
o2 ss aJ®© Oeale] oI, aflemMIBAVEMIV0o,
alemes” agyanlal QAIRMGHI0Y
auNda lessan@IM” m@;ﬁ@?
29. | W) o&. @@Vl HMQRIYIMWH0 VMO @RYBGAIW-AUMI®-
GRUDI@IWHS @JAUBGMMo | YB1YHOIG:TVM
m@;H@W
30. | @) o=t 30ama 0o . afll.ag)@3. Goaud BHHY- Halo@AN®EM
HoQW” m@;%d@"l
@PMAIRHESIM® 1SS
MOMBEMLEBBUY
3. | wl. #QeH008] | BOaUHMBHIBW” YMBWEMMI | BAHUY- HAID@AN®EEM
201 alSlaW1oe! @GRalId® Qloea%d@)"l
32. | ). eradem] o Ga1ens’ caulwo MOV YENINWMo,

M1BomI6eMo

$H0Wdho, Qlaal,
a02” ®1@®NISMo
mﬁﬁ@imemmi
@RYEOIWNY-QIMIG)-

wlggyallaaum

m@;H@T
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APPENDIX V
PAPERS LAID ON THE TABLE
5! December 2022
) eodauslmaamilen
mmud N
QIBHo | MOUAB Gal®

2022 12

Gl 68 alefles’ Han@E eodulmmmy, 2022

6" December 2022

The following papers were laid on the Table.

i) Papers as per rule 166 (1) :

@0 af)V . @R)A. all@amoa Inom1oad

Mo. 3. Mm@ v oo

€] 2 3 4
L. 587/2019 2. 83.(af)o.af)M) Mo.130/2019/€a090 27-8-2019
2. 589/2019 2.3.(ag)o.af)")M0.116/2019/@a000 6-8-2019
3. 590/2019 2.8.(ag)o.af)M")Mo.116/2019/ 60000 6-8-2019
4. 59172019 2.8.(ag)o.af)V")Mo.116/2019/@a000 6-8-2019
5. 711/2020 2.8.(ag)o.af)M)Mo.188/2020/a000 6-10-2020
6. 573/2022 aM.9(@R44S1)Mo0.45/2022/ ery_yamao 1-6-2022
7. 815/2022 2.8.(aN)M0.9/2022/a N& agy@rydan] 14-8-2022
8. 817/2022 2.8.(aN)M0.10/2022/ o N& ag)@rydaw] 14-8-2022
9. 831/2022 =.8.(@A3.51.)M0.2317/2022/@a000 20-8-2022
10. 835/2022 | =).&.(ag)o.af)0")M0.20/2022 a I&ag).@ra.cw). [23-8-2022
11. 845/2022  |2).&.(adl) M0.19/2022/22. ag).cw). 24-8-2022
12. 847/2022  |29.8.(@3.51.)M0.2403/2022/@a020 27-8-2022
13. 848/2022  |2.8.(@3.51.)mM0.2402/2022/@a000 27-8-2022
14. 851/2022 2).8.(afl ) mo. 11/2022/aN& ag). @3.w) 28-8-2022
15. 852/2022  |21.8.(a))M0.12/2022/a N& af). @ 3. W) 29-8-2022
16. 858/2022  [av.o.(a)™o.63/2022/@rei0moo 29-8-2022
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) (2) (3) 4)

17. 864/2022 |=).a.(@a3.S1.)M0.2460/2022/¢a000 3-9-2022
18. 865/2022  |221.8.(@3.51.)M0.2458/2022/@a000 3-9-2022
19. 872/2022  |=).8.(aN)M0.65/2022/@a000 12-9-2022
20. 876/2022  |2.&.(ag)o.ay)Mo.16/2022/0N” 12-9-2022
21. 887/2022  |0v.9.(608)M0.3/2022/cmods6 12-9-2022
22. 894/2022  |0v.9.(668)M0.4/2022/cmod86 15-9-2022
23. 896/2022  |2:.8(@A.S1.)M0.2567/2022/8a000 16-9-2022
24. 897/2022  |221.8.(al)M0.69/2022/@a000 19-9-2022
25. 898/2022  |221.8.(ag)o.ag)n)Mo.186/2022/@a000 12-9-2022
26. 902/2022  |221.8.(@3.51.)M0.2588/2022/ 80000 20-9-2022
27. 917/2022 2.8.(af)o.af)) M0.188/2022/8a000 19-9-2022
28. 945/2022 | €a020-ag)aV a0’ ag) 3/162/2022/@a000 30-9-2022
29. 950/2022 | @a020-ag)aV’ag)aVag) 3/163/2022/ca000 1-10-2022
30. 970/2022  |2.8.(@3.51.)M0.2758/2022/@a020 7-10-2022
31 1001/2022  |@a0%0 o)V’ ag)aVag) 4/239/2022-6a000 18-10-2022
32. 1003/2022  |=4).8.(ag)o.af)aV")M0.199/2022/ca000 13-10-2022
33. 1005/2022  |=).8.(aM)mo.73/2022/@a000 20-10-2022
34. 1006/2022 | 22).8.(ag)o.af)aV")M0o.200/2022/@a000 13-10-2022
35. 1007/2022  |@a020-ag)aV-af)aVag). 3/163/2022-ca000 20-10-2022
36. 1008/2022 | 29.8.(@yA3.51.)mo. 2880/2022/@a000 20-10-2022
37. 1023/2022 |=.&.(aN)Mo.74/2022/@a000 21-10-2022
38. 1033/2022 |=.&.(@3.5).)M0.2884/2022/ca000 20-10-2022
39. 1039/2022  |=).8.(a)Mo.78/2022/@a000 28-10-2022
40. 1051/2022  |=.&.(@a3.S).)M0.3043/2022/ca000 1-11-2022
41. 1057/2022  [21.8.(aM)M0.80/2022/@a000 3-11-2022
42, 1059/2022  |@eiamo-ag)a” ag)av”ag).2/67/2021-eryeymaeoc |4-11-2022
43. 1060/2022  |22.8.(@A.51.)M0.3070/2022/¢a090 3-11-2022
44, 1066/2022  |21.8.(aM)M0.79/2022/@a000 2-11-2022
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) (2) (3) 4)
45. 1078/2022  [2).&.(a)mo. 82/2022/@a000 9-11-2022
46. 1079/2022  |20.8.(aN)M0.83/2022/@a000 9-11-2022
47. 1082/2022  [221.8.(ag)o.ag)av")Mo.216/2022/¢a000 9-11-2022
48. 1084/2022  [221.8.(ag)o.agya)mo. 215/2022/Ea000 9-11-2022
49. 1085/2022  |2.8.(ag)o.af)a)222/2022/ca000 10-11-2022
50. 1087/2022 | 24.8.(ag)o.af)a)M0.225/2022/ca000 10-11-2022
51 1088/2022  |29.8.(@A.51.)M0.3165/2022/@a000 11-11-2022
52. 1089/2022 | 24.8.(ag)o.af))Mo.224/2022/@a000 10-11-2022
53. 1090/2022 |=.&.(@3.51)M0.3166/2022/8a000 11-11-2022
54. 109172022  |22.8.(ag)o. o)) M0.219/2022/ca000 10-11-2022
55. 1092/2022  |2.8.(ag)o.ag)a)M0.220/2022/Ea000 10-11-2022
56. 1093/2022 |22.8.(@Ad.S).)mo. 3174/2022/@a000 12-11-2022
57. 1094/2022 |2.8.(@A3.S1.)M0.3161/2022/@a000 10-11-2022
58. 1095/2022  |221.8.(ag)o.ag)a)Mo.217/2022/ @000 9-11-2022
59. 1098/2022  |221.8.(ag)o.ag)a)M0.228/2022/6a000 15-11-2022
60. 1099/2022 | 24.8.(ag)o.af)aV")M0.229/2022/ca000 15-11-2022
61 1101/2022  |=.&.(@a3.51.)M0.3217/2022/@a000 16-11-2022
62. 1103/2022  |2.8.(@A.S1.)M0.3218/2022/6a000 16-11-2022
63. 1104/2022  |2.8.(@A3.51)M0.3228/2022/@a000 16-11-2022
64. 1105/2022  |21.8.(@A3.51.)M0.3206/2022/¢a020 15-11-2022
65. 1106/2022  [2.8.(@A3.51.)M0.3225/2022/@a000 16-11-2022
66. 1118/2022  [21.8.(af) M0.86/2022/@a000 21-11-2022
67. 112172022 |22.8.(ag)o.af)a)Mo.198/2022/@a000 13-10-2022
68. 1124/2022  |21.8.(@a3.51.)M0.3303/2022/ca000 23-11-2022
69. 1128/2022  |24.8.(ag)o.af)aV")M0.239/2022/@a000 24-11-2022
70. 1146/2022  |22.8.(ag)o.ag)a”)M0.252/2022/@a000 29-11-2022
71. 1147/2022 | 24).8.(ag)o.af)aV")Mo.251/2022/ca000 29-11-2022
72. 1149/2022  |22.8.(ag)o.ag)n)M0.249/2022/¢a020 29-11-2022




34

) (2) (3) 4)
73. 1150/2022  [22).8.(ag)o.ag)av”)Mo.253/2022/ca000 30-11-2022
74. 332/2021 2.6.(6A3.51)M0.944/2021/6a000
75. 333/2021 2.6.(@RA3.51)M0.1001/2021/6a000
76. 334/2021 2.a3.(@3.51)M0.1009/2021/6a020
7. 335/2021 2.6.(@A3.51)M0.1010/2021/6a000
78. 336/2021 2).8.(@A3.51)Mo.1011/2021/ca000
79. 337/2021 21.8.(@Ad.51)Mo.1012/2021/6a000
80. 339/2021 22.8.(@RA.51)M0.998/2021/@a000
81. 340/2021 2.6.(eA3.51)M0.1018/2021/6a020
82. 342/2021 21.6.(eRA3.51)M0.1017/2021/6a090
83. 343/2021 2.a3.(@3.51)M0.1020/2021/¢a020
84. 344/2021 =.a.(@a.S1.)mo. 1028/2021/¢a020
85. 345/2021 21.6.(@A3.51)M0.1027/2021/ a0
86. 346/2021 21.8.(@A3.51)Mo0.1019/2021/@a000
87. 347/2021 21.8.(@Ad.51)Mo0.1025/2021/6a000
88. 348/2021 221.8.(@Ad.51)M0.1026/2021/6a0%

89. 349/2021 2.6.(@A3.51)M0.1024/2021/6a02%

90. 648/2022 @0.9.(afl)Mmo.16/2022/6a10.2.01

oL 764/2022  |ofeta11/85/2022-aN”

92. 79172022 221.8.(ag)o.a) ) Mo.171/2022/ 2. ag). au.

93. 808/2022 221.8.(ag)o.af)V") Mo.174/2022/ 2. ag). AW,

94. 820/2022  |=).8.(ag)o.af)a)mMo.169/2022/ca000

95. 827/2022 |2.&.(@rAd.5).)M0.2316/2022/6a000

96. 952/2022  |221.8.(afl) Mmo. 3/2022/aM.ag).ali. 1-10-2022

97. 956/2022 21.&.(af)mo. 4/2022/aM. ag).a. 1-10-2022

98. 1020/2022  |2.8.(ag)o. o)) M0.2/2022/a M. ag).as. 14-10-2022
99. 794/2022  [21.8.(a)M0.214/2022/ @ryAd. . 10-8-2022
100. |866/2022  |221.8.(af)mM0.229/2022/@ryad. . 3-9-2022
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) (2) (3) 4)
101.  |881/2022 M.9.(ag)o. ag)a) Mo. 215/2022/ommé 9-9-2022
102.  |919/2022  |2d).&.(ag)o.apa)Mo. 13/2022/ag)af agav’ e 26-9-2022
103.  |809/2022  |2.&.(af)mM0.215/2022/@rya.aw. 12-8-2022
104. [828/2022 |=).8.(ag)o.af)a)mMo.8/2022/ag)afagarve=] 21-8-2022
105.  |872/2021 2.3.(af)o.af) ) Mo.4/2021/a1013 17-2-2021
106. |1134/2022 |22.8.(ag)o.ag)a)Mo.12/2022/a1013 24-11-2022
107.  [1137/2022 |2.8.(ag)o.af)a)Mo.13/2022/a1013 26-11-2022
108.  |730/2022  |&d).@.(aN)mo.22/2022/agja0& ey ag@d.aul.  |8-7-2022
109.  [779/2022  |&.8.(aN)M0.103/2022/s0g5m0” 6-8-2022
110.  |818/2022 1.8.(a ) M0.106/2022/s0g0m0” 18-8-2022
111. 837/2022  |2.8.(aM)M0.108/2022/s0gmv” 25-8-2022
2. |841/2022  |eA.8.(af)m0.107/2022/s0gmm0” 25-8-2022
113.  |861/2022 21.8.(af)m0.110/2022/sogyarv 3-9-2022
114, [868/2022  |&.8.(aM)mo.113/2022/s0gma0” 13-9-2022
115, |869/2022  |eA.&.(al)mo.114/2022/s0gmav 13-9-2022
116. 87072022  |&.&.(aM)mo.115/2022/s0gmv" 13-9-2022
117. |871/2022 &21.8.(a ) M0.116/2022/s0gynv” 13-9-2022
118.  1892/2022 |av.9.(@o)mmudl08/2022/wmo 16-9-2022
119.  |910/2022  |2).8.(a)m0.119/2022/s0gm0" 24-9-2022
120. 191172022 &21.8.(a)M0.120/2022/s0gam0” 24-9-2022
121, [934/2022  |=).8.(a)m0.123/2022/s0gyav” 29-9-2022
122, |940/2022  |=).8.(a)m0.124/2022/s0gmy” 30-9-2022
123, 941/2022  |e.8.(aM)M0.125/2022/s0gm00" 30-9-2022
124, 1942/2022  |=).8.(a)m0.126/2022/sog5a0” 30-9-2022
125. (957/2022  |&.8.(aM)mM0.129/2022/s0g500" 7-10-2022
126.  [958/2022  |&.&3.(aN)mM0.130/2022/s0g5m0” 7-10-2022
127. 1969/2022  |21.8.(aN)M0.123/2022/ac1ad 7-10-2022
128. |1000/2022 (2. &.(aN)mo.134/2022/s0gm0" 18-10-2022

502/2023.
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) (2) (3) 4)
129. (1032/2022 |&).8.(aM)mM0.139/2022/s0gmv” 27-10-2022
130.  [1034/2022 |2).8.(aN)mM0o.140/2022/s0g0m0” 27-10-2022
131, |1037/2022 |22).8.(a)m0.137/2022/sogmy” 27-10-2022
132. [1038/2022  |eA.@.(aM)M0.138/2022/s0gmm0” 27-10-2022
133, 1054/2022  |eA.8.(al)m0.142/2022/s0gumy” 3-11-2022
134, [1068/2022 |&.8.(aM)m0.143/2022/s0g5a0" 4-11-2022
135, [1069/2022 |eA.8.(aN)Mo.144/2022/s0g5m0" 4-11-2022
136.  |1123/2022  |=).@.(afl) M0.149/2022/s0g5a0” 23-11-2022
137. 793/2022 21.8.(a)M0.14/2022/ ag).cw] 10-8-2022
138. 967/2022 2.8.(a)M0.18/2022/9ag). aw 29-9-2022
139.  |1011/2022  |291.8.(a)M0.19/2022/6ag).cw) 21-10-2022
140. [1067/2022 |av.e.(aM)m0.20/2022/aiyqu. 31-10-2022
141.  |812/2022 2.3.(a)Mo.16/2022/cel0 17-8-2022
142.  |813/2022 2.8.(aM)mo.16/2022/cel0 17-8-2022
143, 1825/2022  |221.8.(aM)M0.15/2022/60ag).cus. 20-8-2022
144. 1639/2020 |221.8.(ad)M0.57/2020/ag)m3. agyarv 2. cw). 24-9-2020
145.  |843/2022 a.9.(@a)sl)Mo. 67/2022/®.av1.c.01 24-8-2022
146. |918/2022 2).3.(a)Mo.70/2022/ag)@3. agyany’ 22]. . 24-9-2022
147. |989/2022  |&).8.(a)m0.128/2022/s0gyav” 7-10-2022
148. 1990/2022  |&.8.(aM)mMo.132/2022/s0g5m0” 12-10-2022
149.  [1053/2022 |=).8.(a)m0.136/2022/s0guav” 25-10-2022
150.  |736/2022  |av.9(@rasl) moe. 62/2022/mavical 26-7-2022
151. 773/2022 a0.9(@1)S1) Mo. 64/2022/mavical 2-8-2022
152.  |814/2022 a0.9.(@a)S1)Mo.65/2022/mavical 9-8-2022
153. 1999/2022 |av.o .(@0s)s] )mmid 29/2022/a.@.q1 6-10-2022
154.  1026/2022 |2).&.(adl) Mo.5/2022/ag)@dag)ow]. 26-10-2022
155. 146/2022 21.8.(a)M0.141/2021/ ¢0-80q ]’ 21-9-2021
156.  [563/2022 |2d.8.(a)M0.65/2022/cs0-830a] 5-5-2022
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) (2) (3) 4)
157.  826/2022 21.8.(a)M0.147/2022/¢0:0-8300 ] 20-8-2022
158. 839/2022 21.8.(a)M0.148/2022/69-8304 ] 24-8-2022
159.  [850/2022  |2dl.&.(a)m0.149/2022/ 8980 ] 25-8-2022
160. [853/2022 |221.8.(af)mM0.109/2022/m.qu 31-8-2022
161.  |854/2022  |22.8.(af)M0.155/2022/¢0-830q 30-8-2022
162.  [862/2022 |&.@.(aM)mo.111/2022/s0gma0 3-9-2022
163.  |863/2022  |eA.@.(al)mo.112/2022/s0gH00" 3-9-2022
164. [867/2022 |2dl.&.(a)mo.151/2022/e80-80a ] 27-8-2022
165.  [877/2022 |=).8.(aM)mo.153/2022/@8:0-80q] 27-8-2022
166. |878/2022 21.8.(a)M0.143/2022/69-830a ] 12-8-2022
167.  [879/2022  |2dl.&.(a)M0.152/2022/cs0-830a] 27-8-2022
168. |882/2022  |2.8.(aN)M0.157/2022/6:0-800 14-9-2022
169. [884/2022 |2dl.&.(af)m0.124/2022/c0-80a] 8-7-2022
170.  [885/2022  |2dl.&.(a)M0.129/2022/@80-830a ] 15-7-2022
171. 886/2022 21.8.(a)M0.126/2022/¢5:0-6300 ] 11-7-2022
172, [888/2022  |2d.&.(af)mo.158/2022/c0-80q ] 15-9-2022
173. (889/2022  |&.@.(af)mo. 117/2022/s0g500° 17-9-2022
174. (890/2022  |.&.(aM)mo. 118/2022/s0gm0” 17-9-2022
175.  [895/2022  |2dl.&.(a)m0.150/2022/¢d50-68300 ] 26-8-2022
176.  [899/2022  |2dl.8.(a)M0.160/2022/ @898 ] 19-9-2022
177.  [901/2022  |2d).&.(afl)mo0.146/2022/c0-80a] 19-8-2022
178.  [{909/2022 |2A1.&.(aN)M0.159/2022/€d>0-830a] 16-9-2022
179.  [914/2022  |e.@.(af)mo. 121/2022/s0g0m0” 25-9-2022
180. 1915/2022 &.a.(a)mo. 122/2022/sogmav” 25-9-2022
181, [925/2022  |=.8.(a)mo.181/2022/6:0-80q ] 29-9-2022
182, [928/2022  |21.8.(aM)m0.161/2022/680-8300 20-9-2022
183.  [929/2022 |2l.&.(a)M0.168/2022/cs:0-830a] 22-9-2022
184. (93072022 |2dl.&.(a)M0.164/2022/c:0-80a] 22-9-2022
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) (2) (3) 4)
185. 931/2022 21.8.(a)M0.171/2022/¢050-6300 22-9-2022
186. 1932/2022 21.8.(a)M0.170/2022/ ¢ 5>0-6300 ] 22-9-2022
187.  [933/2022 |2dl.&.(a)M0.169/2022/€s50-6300 ] 22-9-2022
188. (9352022  |221.8.(aM)M0.165/2022/¢550-8300 ] 22-9-2022
189.  [936/2022 |2dl.&.(afl) M0.162/2022/e80-80a] 22-9-2022
190. [938/2022  |2l.&.(a)M0.163/2022/c:0-830a] 22-9-2022
191 939/2022  |24).8.(aN)M0.166/2022/@80-830a 22-9-2022
192, [943/2022 |2.&.(a)M0.173/2022/c0-80a] 22-9-2022
193. 1944/2022  |2).8.(aN)mM0.172/2022/ ¢050-6300] 22-9-2022
194.  [954/2022  |2.8.(a)Mo.156/2022/6:0-80q ] 11-9-2022
195.  [959/2022  |2dl.&.(a)M0.167/2022/¢s50-8300 ] 22-9-2022
196. 1960/2022  |2.8.(aN)M0.175/2022/65:0-800 23-9-2022
197.  [961/2022  |2d.&.(a)mo.176/2022/€s:0-830a ] 26-9-2022
198.  [962/2022 |2dl.&.(a)m0.178/2022/c0-830a] 26-9-2022
199. 1963/2022  |24).8.(af)M0.179/2022/¢d0-830a] 28-9-2022
200. [964/2022 |2A1.&.(aN)™0.180/2022/¢d0-8300 ] 28-9-2022
201, 965/2022  |2d).8.(aN)M0.184/2022/¢m0-830a ] 30-9-2022
202. 1966/2022  |2d).8.(af)M0.183/2022/@80-830q 30-9-2022
203. [968/2022 |22l.&.(afl) M0.182/2022/¢0-830a] 29-9-2022
204. |974/2022  |24.8.(aN)M0.188/2022/@80-8304 | 10-10-2022
205. [975/2022  |2d.&.(a)mo0.174/2022/c80-80a] 23-9-2022
206. (978/2022  |2dl.&.(a)mo.177/2022/ed50-8300 ] 26-9-2022
207. 197972022  |22.8.(a)M0.186/2022/¢s0-830q ] 3-10-2022
208. (98072022 |2d.&.(a)m0.187/2022/cs0-830a 10-10-2022
209. 1982/2022  |2.8.(aN)M0.189/2022/69-80q | 10-10-2022
210. 1993/2022 21.8.(a)M0.191/2022/¢550-6300 12-10-2022
211 [998/2022  |2dl.&.(al)M0.194/2022/ @808 18-10-2022
212, (1009/2022 |221.8.(aN)M0.193/2022/cs0-830a] 17-10-2022
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) (2) (3) 4)
213 1018/2022  |21.8.(aN)M0.195/2022/65:0-800 ] 18-10-2022
214. 11022/2022 |2d.8.(a)M0.196/2022/@8:0-80a 19-10-2022
215.  [1040/2022 |2.8.(a)M0.192/2022/@80-830a ] 14-10-2022
216.  [1047/2022 |e.@.(aM)mo. 141/2022/s0g5m0” 31-10-2022
217.  (1048/2022 |2.&.(a)M0.198/2022/c¢s0-830a] 31-10-2022
218.  [1056/2022 |2dl.&.(a)M0.200/2022/es0-8300 ] 4-11-2022
219.  |1058/2022 |2d.8.(a)M0.201/2022/680-830a 4-11-2022
220. |1061/2022  |24).8.(afl)m0.203/2022/c80-630a 4-11-2022
221, |1064/2022 |22).8.(aN)M0.204/2022/680-8300 4-11-2022
222, 11065/2022  |2d).8.(a)M0.202/2022/¢8:0-830a 4-11-2022
223. (10732022 |2l.&.(aN)®0.205/2022/cs0-830a] 7-11-2022
224. (1081/2022 |2d.8.(aM)mM0.206/2022/¢H50-830a] 9-11-2022
225. (1107/2022  |2d.&.(a)M0.197/2022/e¢d50-830a ] 19-10-2022
226. (1110/2022  |2d.8.(aM)M0.207/2022/e¢d50-830a] 18-11-2022
227. (1113/2022  |22.8.(a)M0.208/2022/60-80a 18-11-2022
228, [1114/2022  |2d.8.(a)M0.209/2022/c0-68300] 19-11-2022
229, [1115/2022  |e.8.(a) M0.147/2022/s0gH00 19-11-2022
230. [1116/2022  |e.@.(a) Mo.148/2022/s0g5m0” 19-11-2022
231 (1120/2022  |2d).8.(a)M0.212/2022/ @898 ] 22-11-2022
232, (1122/2022  |2d.&.(a)M0.210/2022/c:0-80a ] 22-11-2022
233, |1126/2022  |24).8.(afl) M0.213/2022/65:0-80q 23-11-2022
234, (1132/2022 |2dl.&.(afl) M0.217/2022/e850-8300 ] 25-11-2022
235, |1140/2022  |e.8.(adl) Mo.151/2022/s0gmmn0" 27-11-2022
236. |1141/2022  |22).8.(a)M0.216/2022/c80-830a 25-11-2022
237, (1153/2022  |2).&.(a)M0.221/2022/66:9-830 ] 30-11-2022
238.  |769/2022 21.8.(a)M0.139/2022/ ¢5:0- 8300 2-8-2022
239. (78072022  |2dl.&.(af)M0.140/2022/ce0-630a] 5-8-2022
240. (79972022  |2dl.&.(aN)M0.112/2022/cs:0-630a] 22-6-2022
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) (2) (3) 4)
241. |800/2022  |24.8.(aN)M0.109/2022/@80-8300 15-6-2022
242. 1801/2022 £21.8.(a)M0.116/2022/¢5:0-6300 23-6-2022
243, (804/2022  |2dl.&.(aN)M0.127/2022/@80-830a ] 15-7-2022
244. 1805/2022  |2.8.(aN)M0.128/2022/65:0-800 ] 15-7-2022
245. 1823/2022  |24).8.(afl)M0.130/2022/¢s0-830q ] 22-7-2022
246. (824/2022 |2dl.&.(a)mo0.145/2022/€s50-6300 ] 17-8-2022
247. |819/2022 2).3.(afl)Mo.6/2022/agyanv” o22.a). 12-8-2022
248. 1806/2022  |221.8.(ag)o.ag)a)Mo.34/2022/ag)@s.eni. @ @. 8-8-2022
249. 1807/2022  |221.8.(af)M0.82/2022/ag)@d.en. @3 10-8-2022
250. |860/2022 |221.8.(af)Mo.84/2022/ag)@3.enM.@1Ry3 2-9-2022
251, |874/2022 |201.8.(aN)M0.87/2022/ag)@d.eonNl.@d 12-9-2022
252. |875/2022  |201.8.(aN)M0.86/2022/ag)@d.enNl. @3 12-9-2022
253. 1920/2022 |20.8.(afl) M0.88/2022/ag)@l.mil. @ad. 23-9-2022
254. 192172022  |20.&.(adl)mo. 89/2022/ag)@3.ni. @rya. 23-9-2022
255. (992/2022  |av.9.(@Ra)s1)Mo.100/2022/6@091a3. 10-10-2022
256. |1024/2022 |221.8.(aN)M0.102/2022/ag)@d.enil. @a 21-10-2022
257. 11025/2022 |22.8.(af)M0.103/2022/ag)@3.n. Gya. 21-10-2022
258. |1029/2022 |221.8.(aM)M0.104/2022/ag)@d.enN. @ a3. 25-10-2022
259. 11036/2022 |221.8.(af)M0.105/2022/ag)@3.nN. Goya. 25-10-2022
260. |1042/2022 |221.8.(a)M0.106/2022/ag)@3.enil. @y 3. 26-10-2022
261.  |1100/2022 |221.8.(af) M0.107/2022/ag@3.eni. @R aE. 10-11-2022
262. [1102/2022  |20.8.(adl)M0.108/2022/agmd.eni. @ry@. 15-11-2022
263. |1129/2022 |221.8.(aN)M0.110/2022/ ag)@8.eni. @ya. 22-11-2022
264. 790/2022  |20.8.(adl) Mo.78/2022/ag)@3.enil. @a. 2-8-2022
265. |792/2022  |22.8.(afl) M0.79/2022/ag)@3.eni.@Ra. 4-8-2022
266. |796/2022  |221.83.(afl) M0.80/2022/ag)@3.eni.@Rya. 4-8-2022
267. 1994/2022  |av.9(@R4a)sl) Mo.2/2022/agyrv& oealag). 10-10-2022
268. |1062/2022 |221.8.(af)mMo0.12/2022/cu.cw. 2-11-2022
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(1) ) 3 4)
269. |1076/2022 |2.&.(a)mMo.13/2022/an).an. 4-11-2022
270. [667/2022  |2.&.(afl) M0.8/2022/an).aw. 29-6-2022
271 [701/2022  |2).&.(a)mM0.9/2022/cui. . 6-7-2022
272, |797/2022  |2.&.(aM)mo. 10/2022/cu.aw). 11-8-2022
273. [787/2020  |2.&.(aN)Mo.60/2020/somav” 16-11-2020
274. |- agv3/14027/17 16-7-2020
275. |816/2022  |2.&.(af)mo.25/2022/somdmy” 17-8-2022
276. 1916/2022  |2A.8.(al)mMo.26/2022/somav” 25-9-2022
277. 11063/2022 |21.8.(af) M0.31/2022/s0mmy” 4-11-2022
278.  (1144/2022 |2d.&.(a)m0.33/2022/s0omday” 27-11-2022
279. [775/2022 gﬂ.@.(nﬁ)mo.38/2022/0@)4&0@&0"(1»%0»1 10-7-2022
280. |776/2022  |eN.&.(aN)m0.38/2022/ag)aj& agrastwemiyan] 10-7-2022
281, [777/2022  |av.9.(@Ras]) Mo.44/2022/@ry.ss.qu. 3-8-2022
282. 83072022  |231.6.(af)mo.12/2022/cwemyy. mil.cwl.aw) 22-8-2022
283. (97172022 |e.&.(aN)mo.48/2022/ag)a[& ag)asiwenyan 24-8-2022
284. [1117/2022 gg"l.@.(a_ﬂ)mo.64/2022/0\4)%“&0@)&0”«»%@1 18-11-2022
285. 1836/2022  |291.8.(a)M0.9/2022/ag)ad’ail. agyan . 24-8-2022
286. [856/2022  |21.8.(a)M0.10/2022/ag)ad’ avl.agav’ anl. 27-8-2022
287. [1010/2022  |221.8.(aN)M0.30/2022/agacEafl.ali. 18-10-2022
288. [1035/2022 |av.® .(@Rs)s1 )maud 31/2022/0.@.01 27-10-2022
289. [1049/2022 |21.&.(aN)M0.32/2022/agacEafl.awil. 29-10-2022
290. |1083/2022 |221.8.(a)mM0.33/2022/ag)ac& afl.cl. 9-11-2022




ii) Papers as per Rule 166 (B)
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iv) Answer to the questions below with delay statements as per Rule 47 (2) :

mloarve LEIASMo MAHU@ 2flaMAISOOD Galdo3 MMIA
1) @) 3)
14 199
13
9 610
4 1396, 3086
7 544
10 4719
14 15 583, 3782, 5086
16 565, 1618, 4174, 4191
19 1667, 1670
22 2055, 2058, 2059
2 3424
3 2408, 5697
4 474, 477, 493, 2100, 2409, 2479, 2481,
2483, 2496, 2498, 2502
142, 390, 391, 415, 435, 487, 512, 513,
15 514, 515, 516, 521, 522, 836, 1170, 1175,
5 1177, 1241, 2017, 2064, 2090, 2130,

2149, 2307, 2387, 2402, 2406, 2415,
3150, 3156, 3196, 3223, 3786, 3853, 3928,
3935, 4063, 4097, 4102, 4104, 4146,
4438, 4804

258, 1204, 1271, 1274, 2027, 2117, 2121
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v) Papers as per Rule 236 (5):
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@1RYB L TNAMHIQYEEBUI

IX-@e3umauiwosrsmajo
©omaN&aVMOjo 2021-22 1 44

BAIMMIBR6MAOJo

VIII -  avomiomle

2020-21 5 1-4
00 6IBUD
2019-20 4 46-49,54
IV - aiyaimvowaye
WODAOGo 2020-21 5 27
2021-22 1 21,30,47,50,51
[X-meguoauiwoeroemaje
Womal&avmaje 2020-21 5 10-25,36-52
BAIMMIBR6MAOJo
VIII - avomiome
2021-22 1 57-59

006330
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€] 2 3 4
2015-16 5 22
2017-18 2 5
I- gaxlqo
BOIVOABHUTNOJo
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1,3,8-10, 12-14,
16,17, 20, 23-25,
2021-22 ! 27,30,31, 34-36, 39-
41,46,49,51,57
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APPENDIX - VI

STATEMENT SHOWING THE DETAILS OF BILLS PASSED, DATE OF INTRODUCTION,
AMENDMENTS RECEIVED, DATE OF PASSING Etc.
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of Retirement
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The introduction, taken into consideration and passing of Bills mentioned against serial no. 1&2,

4&5, 6&7, 9&10 were held together.

Committee.

The Bills mentioned against serial no. 14 to 17 were passed without referring to Subject
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APPENDIX— VII

SALIENT FEATURES OF THE BILLS

1. The Kerala Cashew Factories (Acquisition) Amendment Bill, 2022

As per section 3B of the Kerala Cashew Factories (Acquisition) Act, 1974,
the Government have acquired twenty cashew factories specified in Schedule-II of
the Act which were in the possession of the Kerala State Cashew Development
Corporation either under a lease existing or expired or under requisition current or
expired and handed over the said factories to the Kerala State Cashew
Development Corporation. Among them, Factory No.27, the Eravipuram Cashew
Factory, which was included as serial No.14 of Schedule II of the said Act, have a
total area of 1 Acre 37.5 cents of land. Out of which 1 Acre and 3 cents of land
owned by M/s Ramsons & Co was included in Schedule-II of the Act, but 34.5
cents of land in survey No0.2961/A under the ownership of Smt. D.Sumathy was not
included in the said schedule. Since the property under the ownership of
Smt. D. Sumathy is an integral part of the Eravipuram factory and is very
indispensable for the smooth functioning, the Government have decided to amend
the Schedule II of the said Act suitably.

2. The Kerala Veterinary and Animal Sciences University (Amendment) Bill, 2022

As per section 58 of the Kerala Veterinary and Animal Sciences University
Act, 2010 (Act 3 of 2011) the rules for the reservation of appointments to posts
under the Government in favour of Scheduled Castes or Scheduled Tribes and
Other Backward Classes shall apply in the case of appointment of the teachers and
non-teaching staff and other employees of the University. The Government
consider it necessary to have a uniform provision in respect of reservation and
communal rotation for appointments to the teaching and non-teaching posts in the
Universities in the State to follow communal rotation category-wise treating all the
departments as one unit. For this purpose, the Government have decided to amend
the said provision of the Kerala Veterinary and Animal Sciences University Act,
2010 (Act 3 of 2011) in tune with the University Laws (Second Amendment) Act,
2014 (Act 26 of 2014) so as to achieve uniformity with the provisions of other
University Acts regarding reservation pattern and communal rotation in respect of
appointments to the teaching and non-teaching posts.

502/2023.
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3. The Kerala High Court Services (Determination of Retirement Age) Amendment
Bill, 2022

The Kerala High Court Services (Determination of Retirement Age) Act,
2008 (34 of 2008) provides that the compulsory retirement age of an employee of
the High Court shall take effect from the afternoon of the last day of the month in
which he attains the age of 55 years. Under G.O.(P) No.170/12/Fin. Dated
22-3-2012 and G.O.(P) No0.469/2014/Fin. Dated 31-10-2014, the age of retirement
of Government Employees who entered into the service before the 1st day of April,
2013 and those who entered into service on or after the 1st day of April, 2013 has
been fixed as 56 and 60 years respectively.In order to keep parity between the
retirement age of High Court employees with that of State Government employees,
it has been decided to amend section 2 of the Kerala High Court Services
(Determination of Retirement Age) Act, 2008 (34 of 2008).

4. The Kerala Khadi and Village Industries Board (Amendment) Bill, 2022

Clause (b) of sub-section (1) of section 6 of the Kerala Khadi and Village
Industries Board Act, 1957 provides that a person shall be disqualified for being
appointed or for continuing as a member of the Board, if he is of unsound mind

and stands so declared by a competent court, a deaf-mute or a leper.

2. The Hon'ble Supreme Court vide order dated 5th July, 2018 in Pankaj
Sinha V. Union of India and others (W.P.(C).No0.1151/2017) directed the Union of
India and the State Governments to apprise the court about the steps taken with
regard to the repeal of the provisions where leprosy has been treated as a stigmatic
disability. Based on the above order the Law Reforms Commission proposed the
Government to consider the draft bill recommended as per the Law Reforms
Commission Report, 2021. The Government examined the said proposal and
decided to remove the discriminations and disqualifications meted out by the
people affected with leprosy and also decided to remove the discriminations and
disqualifications meted out by deaf and mute. For the above purpose, the
Government have decided to amend clause (b) of sub-section (1) of section 6 of the
Kerala Khadi and Village Industries Board Act, 1957.



70

5. The Kerala Abkari Workers' Welfare Fund (Amendment) Bill, 2022

As defined in clause (m) of section 2 of the Kerala Abkari Workers’ Welfare
Fund Act, 1989 (19 of 1989) “wages” means all emoluments which are earned by
an abkari worker while on duty or on leave with wages in accordance with the
terms of the contract of employment and which are paid or payable in cash to him
but does not include the cash value of any food concession overtime allowance,
bonus and commission.

2. Abkari institutions are working for 365 days in a year. Therefore, leave has
been granted from 50 to 110 days on the basis of agreement in order to get the
leave to the convenience of the workers. Leave wages are being paid to the
workers who utilize the leave partially and do work for the remaining leave days.
The workers receive this leave wages in the same manner as ordinary wages by
entering it in the wages register. In this industry, there exists no precedent to
consider as overtime work or to give double salary accordingly. The employer
remits 10% of the wages, including this leave wages, as workers contribution. In
the enquiries relating to the determination of the rate of contribution, the employers
are given reasonable opportunity of being heard and sufficient time for producing
the documents in respect of the number of employees and the documents relating
to the wages paid to them. But the employers do not utilize these opportunities. In
the said enquiries it was neither established that the leave wages so paid are
overtime bonus or produce documents to prove the same.

3. The Kerala Abkari Workers’ Welfare Fund Board had requested to amend
sub-clause (ii) of clause (m) of section 2 of the Kerala Abkari Workers’ Welfare
Fund Act, 1989 with retrospective effect, as there is a possibility of misinterpreting
the leave wages as overtime wages. If the said amendment proposal is
implemented, the contribution amount from 1990 onwards needs no revision on the
basis of the total amount by adding the wages and the leave wages paid to the
workers. Taking into account of these matters, the Government have approved the
request of the Board and decided to enact legislation for the purpose.

4. Since the workers who comes within the purview of the Kerala Abkari
Workers’ Welfare Fund Act, 1989 has not been registered in the Kerala Abkari
Workers’ Welfare Fund Board by the employers in time, the workers are deprived
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of their legitimate benefits and due to lack of a provision in the existing Act to
prevent the said act of the employers and on the basis of the recommendation of
the Law Reforms Commission, the Government have decided to incorporate
necessary provisions in the Act to publish updated list of abkari workers each year
and to amend the said Act accordingly.

5. As per sub-section (1) of section 4 of the Kerala Abkari Workers' Welfare
Fund Act, 1989, the contribution which shall be paid by employer to the Fund shall
be ten per cent of the wages for the time being payable to each of the abkari worker
and the abkari workers' contribution shall be equal to the contribution payable by
the employer in respect of him in the manner specified in the scheme, instead of
that, the Government have decided to incorporate the provision where in the
contribution which shall be paid by the employer to the Fund shall be ten per cent
of the wages for the time being payable to each of the abkari workers and the
abkari workers' contribution shall be eleven and half per cent of the monthly wage
of the abkari worker and in the provision of sub-section (2) which provides that the
employer shall, in addition to the contribution payable under sub-section (1),
contribute to the Fund as gratuity an amount equal to five per cent of the wages for
the time being payable to each of the abkari worker, the Government have decided
to amend five per cent to seven per cent.

6. The Kerala Protection of River Banks and Regulation of Removal of Sand
(Amendment) Bill, 2022

Section 20 of the Kerala Protection of River Banks and Regulation of
Removal of Sand Act, 2001 provides that whoever contravenes any of the
provisions of this Act or rules made there under shall, on conviction be punished
with imprisonment for a term of which may extend to two years or with fine which
may extend to twenty-five thousand rupees or with both and in case of continuing
contravention with an additional fine which may extend to one thousand rupees for
every day during which such contravention continues. Also, sub-section (6) of
section 23A of the said Act provides that the sand confiscated under sub-section (4)
shall be sold to Nirmithi Kendra or to 'Kalavara' at such rate, as may be fixed by
the Public Works Department from time to time and such amount shall be remitted
to the River Management Fund. The Government have decided to make suitable
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amendment in the said Act by incorporating the provisions to enhance the fine for
the contravention as per section 20 of the said Act to five lakh rupees and in case of
continuing contravention, to fifty thousand rupees for every day during which such
contravention continues and the assessed value of the sand confiscated asper
section 23A shall be fixed by the District Collector and shall sell to various
institutions or individuals through auction, by following the procedures.

7. The Kerala I.and Reforms (Amendment) Bill, 2021

According to sub-section (1) of section 102 of the Kerala Land Reforms Act,
1963, the Government or any person aggrieved by any order of the Land Tribunal
under sub-section (2) of section 12, sub-section (3) of section 13A, section 22,
section 23, sub-section (2) of section 26 (where the amount of arrears of rent
claimed exceeds five hundred rupees), section 31, section 47, sub-section (3)or
sub-section (4) of section 48, sub-section (3) of section 49, sub-section (6) of
section 52, section 57,sub-section (5) of section 66, section 72F, section 73, sub-
section (2) of section 77, section 80B, sub-section (4) of section 90, section 106 or
section 106A may appeal against such order within such time as may be prescribed
to the appellate authority.

2. At present there is no provision to file appeal against an order by the Land
Tribunal under section 106B. Now the Government have decided to include a
provision for Appeal in the case of an order under section 106B of the Land
Tribunal regarding issue of certificate of title to a person claiming to be a deemed
tenant under section 7E of the Act.

8. The Kerala Motor Transport Workers' Welfare Fund (Amendment) Bill, 2022

As per the provisions of the Kerala Motor Transport Workers’ Welfare Fund
Scheme, 1985, all the vehicles including autorickshaws except private vehicles
shall come under its purview. However, those autorickshaw employees who are
registered as members of the Kerala Autorickshaw Workers’ Welfare Fund Scheme,
1991 are entitled to receive benefits from the said scheme, while those who are
members of the Fund under the Kerala Motor Transport Workers’ Welfare Fund
Scheme, are entitled to receive benefits there under. Since two types of welfare
schemes exist for autorickshaw employees, the Government have decided to merge
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the Kerala Autorickshaw Workers’ Welfare Fund Scheme, 1991with the Kerala
Motor Transport Workers’ Welfare Fund Scheme, 1985, so that all the
autorickshaw workers shall get equal benefits under a single scheme. Also, those
Automobile Workshop Workers' who are registered as members of the Kerala
Automobile Workshop Workers' Welfare Fund Scheme, 2004 are also entitled to
receive benefits which are extended to members of the Fund under the Kerala
Motor Transport Workers' Welfare Fund Scheme, 1985. Hence Government have
also decided to merge the Kerala Automobile Workers' Welfare Fund Scheme,
2004 with the Kerala Motor Transport Workers' Welfare Fund Scheme, 1985, so
that all the Automobile Workshop Workers shall get equal benefits under the
scheme.

2. Section 4 of the Kerala Motor Transport Workers' Welfare Fund Act, 1985
provides that the contribution payable by the employee, employer and self
employed person shall be such quantum as may be specified in the scheme. The
proviso to section 4 of the said Act provides that nothing in the said section shall
apply to a motor transport undertaking to which the provisions of the Employees'
Provident Funds and Miscellaneous Provisions Act, 1952 (Central Act 19 of 1952)
or the Payment of Gratuity Act, 1972 (Central Act 39 of 1972) apply. The
Government have decided to amend the proviso to section 4 of the said Act so as to
restrict the exemption of making the contribution only to those undertakings which
are compulsorily covered under sub-section (3) of section I of the Employees'
Provident Funds and Miscellaneous Provisions Act, 1952.

3. For the purposes above, the Government have decided to amend suitably
section 2, 4, 8A and 24 of the Kerala Motor Transport Welfare Fund Act, 1985 and
to add a new section 12B of the said Act.

9. The University laws (Amendment) (No.2) Bill, 2022

The Government of India had constituted a Commission on Centre- State
Relations under the chairmanship of Justice Madan Mohan Punchhi on 27th April,
2007. The Commission while examining the position of Governor in the
administration of education in a State and the Governor’s function as the
Chancellor of Universities had stated that the Governor should not be burdened
with positions and powers which are not envisaged by the Constitution and which



74

may lead the office to controversies or public criticism. The Commission has also
observed that Governor should not be assigned functions casually under any
Statute. The Kerala State Higher Education Council also had recommended to
appoint well known academicians as the Chancellors of Universities in the State. In
this cirucumstance, the Government have decided to appoint eminent and reputed
academicians as the Chancellors of the Universities in the State. The Government
have also decided to bring similar provisions in all the university laws regarding
the arrangements to be made in the event of temporary vacancy in the office of the
Vice-Chancellor. Hence, the Government have decided to make amendments in the
University Laws in the State for the said purpose.

10. The University laws (Amendment) (No.3) Bill, 2022

The Government of India had constituted a Commission on Centre- State
Relations under the chairmanship of Justice Madan Mohan Punchhi on 27th April,
2007. The Commission while examining the position of Governor in the
administration of education in a State and the Governor’s function as the
Chancellor of Universities had stated that the Governor should not be burdened
with positions and powers which are not envisaged by the Constitution and which
may lead the office to controversies or public criticism. The Commission has also
observed that Governor should not be assigned functions casually under any
Statute. The Kerala State Higher Education Council also had recommended to
appoint well known academicians as the Chancellors of Universities in the State. In
this cirucumstance, the Government have decided to appoint eminent and reputed
academicians as the Chancellors of the Universities in the State. The Government
have also decided to bring similar provisions in all the University Laws regarding
the arrangements to be made in the event of temporary vacancy in the office of the
Vice-Chancellor. Hence, the Government have decided to make amendments in the
University Laws in the State for the said purpose.

11. The Kerala Clinical Establishments (Registration and Regulation) Second
Amendment Bill, 2022

As per section 18 of the Kerala Clinical Establishments (Registration and
Regulation) Act, 2018 validity of the provisional registration is for four years from
the date of issuance of the certificate of registration. As per sub-section (2) of
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section 19 every clinical establishment having provisional registration shall apply
for permanent registration sixty days prior to the date of expiry of the provisional
registration. Provisional registration of many clinical establishments have started
from 1st January, 2019. As per the existing law, the said establishment were
required to apply for permanent registration before 31st October, 2022. However,
the fixing of standards to be followed by clinical establishments is under process
the clinical establishments cannot apply for permanent registration without fixing
the said standards. Hence, the Government have decided to extend the period of
provisional registration of the clinical establishments under the Kerala Clinical
Establishments (Registration and Regulation) Act, 2018 for six months. For the
said purpose, the Government have decided to amend section 18 of the Kerala
Clinical Establishments (Registration and Regulation) Act, 2018 by substituting the
words “a period of two years” in place of the words “four years and six months”.

2. Also, as per sub-section (1) of section 51 of the Kerala Clinical
Establishments (Registration and Regulation) Act, 2018 (Act 2 of 2018), if any
difficulty arises in giving effect to the provisions of this Act, the Government may,
by order published in the official gazette, make provisions which appear to them to
be necessary and not inconsistent with the provisions of this Act for the purpose of
removing the difficulty and it is provided that no such order shall be made after the
expiry of a period of two years from the date of commencement of the said Act.

3. The restrictions existed due to the COVID-19 pandemic has hampered the
smooth functioning of the Kerala Clinical Establishments Council and has
necessitated the postponement of discussions with various organisations, formation
of sub-committees and state council meetings. Therefore, the Government have
decided to extend the period of two years for removal of difficulties in sub-section
(1) of section 51 of the Act to four years. For the said purpose, the Government
have decided to amend the proviso to sub-section (1) of section 51 of the Kerala
Clinical Establishments (Registration and Regulation) Act, 2018 by substituting the
word “two” with "four".

12. The Non-Resident Indians' (Keralites) Commission Amendment Bill, 2022

For constituting a Commission for protecting the interests of and security of
Non-resident Indians hailing from Kerala and to recommend remedial measures for
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their welfare, the Kerala Legislature has enacted the Non-Resident Indians'
(Keralites) Commission Act, 2015. As per item (v) of sub-section (2) of section 3
of the said Act, the age limit of the retired High Court Judge who is being
appointed as Chairperson of the Commission is stipulated as sixty five years. A
judge who is appointed as Chairperson after the retirement age of sixty two shall
not be able to complete one term (3years) as Chairperson of the Commission. Due
to the difficulty of getting the service of High Court Judges as Chairperson of the
Commission, Government consider it necessary to enhance the age limit of
Chairperson and members of the said Commission. Also, in section 4, the
Government have decided to amend the word appointment with the word
nomination. Hence the Government consider it necessary to amend the Non-
Resident Indians' (Keralites) Commission Act, 2015 for the said purposes.

13. The Kerala Document Writers', Scribes' and Stamp Vendors' Welfare Fund
(Amendment) Bill, 2022

As per the provision of section 7 of the Kerala Document Writers', Scribes'
and Stamp Vendors' Welfare Fund Act, 2012, the membership of a member which
has been ceased under sub-section (2) of section 6 may be revived on payment of
arrears along with interest at twelve percent per annum within six months from the
date of cessation of such membership. The Government have decided to amend the
Act, by empowering the Government to frame one time settlement scheme for the
purpose of reviving the membership, and appoint Minister in charge of
Registration Department as Chairman of the Kerala Document Writers', Scribes'
and Stamp Vendors' Welfare Fund Board in the place of Secretary, Taxes
Department and to appoint Secretary, Taxes Department as Vice-Chairman, in the
place of Inspector General of Registration.

14. The Kerala General Sales Tax (Amendment) Bill, 2022

As per schedule to the Kerala General Sales Tax Act, 1963 under Foreign
Liquor, the rate of tax of Beer not covered under sub-entry (ii) is 112 per cent,
Wine not covered under sub-entry (i) is 82 per cent and Foreign Liquor not covered
under sub-entries (i), (ii), (iii) and (iv) for which purchase value incurred is above
rupees 400 per case is 247 per cent and for which purchase value incurred is upto
rupees 400 per case is 237 per cent.

502/2023.
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2. Now, the Government have decided to make an increase of 4% in the rate
of Kerala General Sales Tax to be levied on the sales of the above mentioned
Foreign Liquor.

15. The Dekkhan Agriculturists' Relief (Repeal) Bill, 2022

The periodical repealing of Acts which are obsolete or no longer needed,
helps to remove those laws from the Statute Book. Obsolete Acts having been
limited to endure only for specified period or purpose or which had been enacted
for the continuance of previous temporary Acts need not be kept alive in the Statute
Book. Obsolete Acts which are no longer capable of being put into force or which
have exhausted its operation by the accomplishment of the objects also can be
removed from the Statute Book.

2. The Law Commission of India, in its 248th report on “obsolete laws:
Warranting Immediate Repeal (Interim Report)”, recommended to repeal the
Dekkhan Agriculturists’ Relief Act, 1879. Commission reported that since the
competent legislature for the subject of agricultural indebtedness is the State,
repeal of the said Act must be proceeded accordingly. The Government have
examined the matter and decided to repeal the Dekkhan Agriculturists' Relief Act,
1879.

3. Clause 3 of the Bill contains a precautionary provision in the form of
saving clause which is usual to include in the Bill of this kind.

16. The Kerala Plantation Tax (Repeal) Bill, 2021

As per G.O.(Ms.) No.188/2015/Labour dated 27th November, 2015 Rtd.
Justice Krishnan Nair Commission was appointed for submitting report by
studying the problems of plantation sector and asper G.O.(Ms.)
No.44/2017/Labour dated 18th June, 2017 a Committee was constituted under the
Chairmanship of Chief Secretary examining the said report submitted to
Government proposal and to submit proposal regarding implementation of the
same and the Committee observed that the demand for abolition of plantation tax is
very old and that plantation tax was still in force only in Kerala and the Committee
recommended to exempt plantation tax and on the basis of that, the Government
accepted the recommendation that the plantation tax should be exempted in Kerala.
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17. The Kerala Agricultural Income Tax (Repeal) Bill, 2021

The Government have decided to completely exempt agricultural income tax
based on the report of Justice N. Krishnan Nair Commission, appointed as per the
Government Order No. 188/2015/Labour dated 27-11-2015 to conduct detailed
study and submit a report on various problems that exist in the plantation
sector in the State of Kerala. For implementing the recommendation to
completely abolish agricultural income tax, the Government have decided to
repeal the Kerala Agricultural Income Tax Act, 1991 (15 of 1991). The

Government have also decided to bring in a legislation for the said purpose.
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Sl. | Constituency Name of Members Party Affiliation
No. Name
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1 | Manjeshwar Shri A.K.M. ASHRAF Indian Union
Muslim League
2 |Kasaragod Shri N. A. NELLIKKUNNU Indian Union
Muslim League
3 |Udma Shri C. H. KUNHAMBU Communist Party of
India (Marxist)
4 |Kanhangad Shri E. CHANDRASEKHARAN | Communist Party of
India
5 | Trikaripur Shri M. RAJAGOPALAN Communist Party of
India (Marxist)
6 |Payyannur Shri T.I MADHUSOODANAN | Communist Party of
India (Marxist)
7 | Kalliasseri Shri M. VIJIN Communist Party of
India (Marxist)
8 | Thaliparamba Shri M. V. GOVINDAN Communist Party of
MASTER India (Marxist)
9 | Irikkur Shri SAJEEV JOSEPH Indian National
Congress
10 | Azhikode Shri K. V. SUMESH Communist Party of
India (Marxist)
11 |Kannur Shri RAMACHANDRAN Congress (Secular)
KADANNAPPALLI
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12 | Dharmadam Shri PINARAYI VIJAYAN Communist Party of
India (Marxist)
13 | Thalassery Shri A. N. SHAMSEER Communist Party of
India (Marxist)
14 |Kuthuparamba |Shri K. . MOHANAN Loktantrik Janta Dal
15 | Mattannur Smt. K. K. SHAILAJA TEACHER | Communist Party of
India (Marxist)
16 |Peravoor Shri SUNNY JOSEPH Indian National
Congress
17 |Mananthavady |Shri O. R. KELU Communist Party of
(ST) India (Marxist)
18 |Sulthanbathery |Shri I. C. BALAKRISHNAN Indian National
(ST) Congress
19 |Kalpetta Shri T. SIDDIQUE Indian National
Congress
20 | Vadakara Smt. K. K. REMA Revolutionary
Marxist Party of
India
21 | Kuttiadi Shri K. P. KUNHAMMED Communist Party of
KUTTI MASTER India (Marxist)
22 | Nadapuram Shri E. K. VIJAYAN Communist Party of
India
23 | Quilandy Smt. KANATHIL JAMEELA Communist Party of
India (Marxist)
24 | Perambra Shri T. . RAMAKRISHNAN Communist Party of
India (Marxist)
25 | Balusseri (SC) Shri K.M. SACHINDEV Communist Party of

India (Marxist)
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26 |Elathur Shri A. K. SASEENDRAN Nationalist
Congress Party

27 | Kozhikode North | Shri THOTTATHIL Communist Party of

RAVINDRAN India (Marxist)
28 | Kozhikode South | Shri AHAMMAD Indian National
DEVARKOVIL League

29 |Beypore Shri P. A. MOHAMED RIYAS Communist Party of
India (Marxist)

30 |Kunnamangalam |Shri P. T. A. RAHIM Independent

31 | Koduvally Dr. M. K. MUNEER Indian Union
Muslim League

32 | Thiruvambady |Shri LINTO JOSEPH Communist Party of
India (Marxist)

33 | Kondotty Shri T. V. IBRAHIM Indian Union
Muslim League

34 |Eranad Shri P. K. BASHEER Indian Union
Muslim League

35 |Nilambur Shri P. V.ANVAR Independent

36 | Wandoor (SC) Shri A. P. ANIL KUMAR Indian National
Congress

37 | Manjeri Shri U.A. LATHIF Indian Union
Muslim League

38 |Perinthalmanna |Shri NAJEEB KANTHAPURAM | Indian Union
Muslim League

39 |Mankada Shri MANJALAMKUZHIALI | Indian Union
Muslim League

40 |Malappuram Shri P. UBAIDULLA Indian Union

Muslim League
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41 | Vengara Shri P. K. KUNHALIKUTTY Indian Union
Muslim League

42 | Vallikkunnu Shri P. ABDUL HAMEED Indian Union
Muslim League

43 | Tirurangadi Shri K.P.A. MAJEED Indian Union
Muslim League

44 | Tanur Shri V. ABDURAHIMAN National Secular
Conference

45 | Tirur Shri KURUKKOLI MOIDEEN | Indian Union
Muslim League

46 | Kottakkal PROF. ABID HUSSAIN Indian Union

THANGAL Muslim League

47 | Tavanur DRr. K. T. JALEEL Independent

48 | Ponnani Shri P. NANDAKUMAR Communist Party of
India (Marxist)

49 | Thrithala Shri M. B. RAJESH Communist Party of
India (Marxist)

50 |Pattambi Shri MUHAMMED MUHASSIN | Communist Party of
India

51 | Shoranur Shri P. MAMMIKUTTY Communist Party of
India (Marxist)

52 |Ottapalam Shri K. PREMKUMAR Communist Party of
India (Marxist)

53 |Kongad (SC) Smt. SANTHAKUMARI K. Communist Party of
India (Marxist)

54 | Mannarkkad Shri N. SAMSUDHEEN Indian Union

Muslim League
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55 |Malampuzha Shri A. PRABHAKARAN Communist Party of
India (Marxist)

56 |Palakkad Shri SHAFI PARAMBIL Indian National
Congress

57 | Tarur (SC) Shri P. P. SUMOD Communist Party of
India (Marxist)

58 | Chittur Shri K. KRISHNANKUTTY Janata Dal (Secular)

59 |Nenmara Shri K. BABU Communist Party of
India (Marxist)

60 | Alathur Shri K. D. PRASENAN Communist Party of
India (Marxist)

61 | Chelakkara (SC) |Shri K. RADHAKRISHNAN Communist Party of
India (Marxist)

62 | Kunnamkulam |Shri A. C. MOIDEEN Communist Party of
India (Marxist)

63 | Guruvayoor Shri N. K. AKBAR Communist Party of
India (Marxist)

64 |Manalur Shri MURALI PERUNELLY Communist Party of
India (Marxist)

65 |Wadakkanchery |Shri XAVIER CHITTILAPPILLY |Communist Party of
India (Marxist)

66 |Ollur Shri K. RAJAN Communist Party of
India

67 | Thrissur Shri P. BALACHANDRAN Communist Party of
India

68 | Nattika (SC) Shri C. C. MUKUNDHAN Communist Party of

India
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69 | Kaipamangalam |Shri E. T. TAISON MASTER Communist Party of
India

70 |Irinjalakkuda Dr. R. BINDU Communist Party of
India (Marxist)

71 | Puthukkad Shri K. K. RAMACHANDRAN | Communist Party of
India (Marxist)

72 | Chalakkudy Shri SANEESHKUMAR Indian National

JOSEPH Congress

73 | Kodungallur Shri V. R. SUNIL KUMAR Communist Party of
India

74 | Perumbavoor Shri ELDOSE P. KUNNAPPILLIL |Indian National
Congress

75 | Angamaly Shri ROJI M. JOHN Indian National
Congress

76 | Aluva Shri ANWAR SADATH Indian National
Congress

77 |Kalamassery Shri P. RAJEEVE Communist Party of
India (Marxist)

78 | Paravur Shri V. D. SATHEESAN Indian National
Congress

79 | Vypeen Shri K. N. UNNIKRISHNAN Communist Party of
India (Marxist)

80 |Kochi Shri K.J. MAXY Communist Party of
India (Marxist)

81 |Thripunithura Shri K. BABU Indian National
Congress

82 |Ernakulam Shri T.J. VINOD Indian National

Congress
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83 | Thrikkakara Smt. UMA THOMAS Indian National
Congress

84 |Kunnathunad Shri P.V. SREENIJIN Communist Party of

(SC) India (Marxist)

85 |Piravom Shri ANOOP JACOB Kerala Congress
(Jacob)

86 | Muvattupuzha DR. MATHEW Indian National

KUZHALNADAN Congress

87 |Kothamangalam |Shri ANTONY JOHN Communist Party of
India (Marxist)

88 | Devikulam (SC) |Shri A.RAJA Communist Party of
India (Marxist)

89 |Udumbanchola |Shri M. M. MANI Communist Party of
India (Marxist)

90 | Thodupuzha Shri P.J. JOSEPH Kerala Congress

91 |Idukki Shri ROSHY AUGUSTINE Kerala Congress (M)

92 | Peerumade Shri VAZHOOR SOMAN Communist Party of
India

93 |Pala Shri MANI C. KAPPAN Independent

94 | Kaduthuruthy Shri MONS JOSEPH Kerala Congress

95 | Vaikom (SC) Smt. C. K. ASHA Communist Party of
India

96 | Ettumanoor Shri V. N. VASAVAN Communist Party of
India (Marxist)

97 | Kottayam Shri THIRUVANCHOOR Indian National

RADHAKRISHNAN

Congress
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98 | Puthuppally Shri OOMMEN CHANDY Indian National
Congress

99 | Changanassery |Shri JOB MAICHIL Kerala Congress (M)

100 | Kanjirappally DR. N. JAYARAJ Kerala Congress (M)

101 | Poonjar Shri SEBASTIAN Kerala Congress (M)

KULATHUNKAL

102 | Aroor Smt. DALEEMA Communist party of
India (Marxist)

103 | Cherthala Shri P. PRASAD Communist Party of
India

104 | Alappuzha Shri P. P. CHITHARANJAN Communist party of
India (Marxist)

105 | Ambalappuzha |Shri H. SALAM Communist Party of
India (Marxist)

106 | Kuttanad Shri THOMAS K. THOMAS Nationalist
Congress Party

107 |Haripad Shri RAMESH CHENNITHALA | Indian National
Congress

108 | Kayamkulam Smt. U. PRATHIBHA Communist Party of
India (Marxist)

109 |Mavelikkara Shri M. S. ARUN KUMAR Communist Party of

(SC) India (Marxist)

110 | Chengannur Shri SAJI CHERIAN Communist Party of
India (Marxist)

111 | Thiruvalla Shri MATHEW T. THOMAS Janata Dal (Secular)

112 | Ranni Shri PRAMOD NARAYAN Kerala Congress (M)

502/2023.
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113 | Aranmula Smt. VEENA GEORGE Communist Party of
India (Marxist)

114 | Konni Shri K. U. JENISH KUMAR Communist Party of
India (Marxist)

115 | Adoor (SC) Shri CHITTAYAM Communist Party of

GOPAKUMAR India

116 | Karunagappally |Shri C. R. MAHESH Indian National
Congress

117 |Chavara Dr. SUJITH VIJAYANPILLAI Independent

118 | Kunnathur (SC) |Shri KOVOOR KUNJUMON Independent

119 | Kottarakkara Shri K. N. BALAGOPAL Communist Party of
India (Marxist)

120 | Pathanapuram Shri K. B. GANESH KUMAR Kerala Congress (B)

121 |Punalur Shri P. S. SUPAL Communist Party of
India

122 | Chadayamangalam | Smt. J. CHINCHURANI Communist party of
India

123 | Kundara Shri P. C. VISHNUNADH Indian National
Congress

124 | Kollam Shri M. MUKESH Communist Party of
India (Marxist)

125 | Eravipuram Shri M. NOUSHAD Communist Party of
India (Marxist)

126 | Chathannoor Shri G. S.JAYALAL Communist Party of
India

127 | Varkala Shri V.JOY Communist Party of

India (Marxist)
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128 | Attingal (SC) Smt. O. S. AMBIKA Communist Party of
India (Marxist)

129 | Chirayinkeezhu |Shri V. SASI Communist Party of

(SO) India

130 | Nedumangad Shri G. R. ANIL Communist Party of
India

131 | Vamanapuram Shri D. K. MURALI Communist Party of
India (Marxist)

132 | Kazhakoottam Shri KADAKAMPALLY Communist Party of

SURENDRAN India (Marxist)

133 | Vattiyoorkavu Shri V. K. PRASANTH Communist Party of
India (Marxist)

134 | Thiruvananthapu | Shri ANTONY RAJU Janadhipathiya

ram Kerala Congress

135 | Nemom Shri V. SIVANKUTTY Communist Party of
India (Marxist)

136 | Aruvikkara Shri G. STEEPHEN Communist Party of
India (Marxist)

137 | Parassala Shri C. K. HAREENDRAN Communist Party of
India (Marxist)

138 | Kattakkada Shri 1. B. SATHEESH Communist Party of
India (Marxist)

139 | Kovalam Shri M.VINCENT Indian National
Congress

140 | Neyattinkara Shri K. ANSALAN Communist Party of

India (Marxist)




